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side for resumption of trade between 
the two countries and consequently 
there has been no development in the 
matter.
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Bharat Heavy Electricals, Ltd.

3491. Shri Shiv Kumar Shactrl: 
Shri Kaawar Lai QapCa:
Shri Bachovir Sinlh Shastri: 
Shri Prakaah Vir ShaMrl:
Shri R. Shastri:
Shri Ram Sewak Tadav:

Will the Minister of Industrial 
Development and Company Affairs be 
pleased to state:

(a) whether it is a fact that thu 
General Manager, Deputy General 
Manager, Chief Engineer Technical, 
Chief Engineer Civil, Works Manager 
of the Heavy Power Equipment Plant 
and F.A. and C.A.O. of B.H-E.L. reside 
in town, which is 20 miles from tbf 
site and are being paid house rent 
and compensatory allowance, while-
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enough accommodation U available on
site;

(b) if so, the considerations under 
which they have been allowed to do 
so while employees in the lower cate
gories have to live on the site; and

(c) what are the rules for air-travel 
applicable to Officers of this Unit?

HU Minister of Industrial Deve
lopment and Company Affairs (Shri 
F. A. Ahmed): (a) and (b). At pre
sent, only the Genera! Manager. Works 
Manager, Chief Engineer (Civil) and 
Chief Engineer (Technical) reside in 
the city. The General Manager and 
the Chief Engineer (Civil) do not 
draw house rent allowance. The 
quarters for the General Manager is 
under construction. In the allotment 
o f  higher type o f quarters, ait nf 
which have been allotted, preference 
has been given to foreign experts 

and to regular employees of the Com
pany. The present Chief Engineer 
(Civil), Chief Engineer (Technical) 
and Works Manager who are all depu- 
tationists. have been permitted to 
continue their private arrangements.

rcj Officers in receipt of pay 
•Rs. 1,600 per month and above are 
permitted to travel by Air at thair 
discretion.

Officers in receipt o f pay less than 
Ks. 1,MB per month but Rs. 1,300 and 
above are permitted to travel by Air 
provided that (a) the distance pro
posed to be travelled by Air is not 
less than 800 Kms. a n d  the journey 
cannot be performed over-night by 
Rail; (b ) the Airport lies on the 
shortest route and no detour is in
volved by reaching it by Rail; (c) 
undertaking part of the journey by 
Air results in an overall saving of a 
substantial part of • working day.

Other staff can in special cases 
travel by Air if the Competent Autho
rity certifies that the purpose of the 
tour is very argent end Air travel ia 
considered essential in the interests 
of the Company.
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